‘® IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

- ERNAKULAM BENCH

0. A. Wo.___ 235 of _ 1993.

| o DATE OF DECISION__17=2-1993

‘ m:'S Yesodharan 1 Apmmmn&ﬁ///

Mr R Rajasekharan Pillai Advocate for- the Applicant@/

Versus

The Director General, ICAR, mespondent (s)
New Delhi & 2 others

| M- Kuy*%-ikuliﬁya : Advocate for the Respondent (s) |
CORAM :

The Hon'ble Mr. AV HARIDASAN, JUDICIAL MEMBER .
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Whether Reporters of local papers may be allowed to see the Judgement?/ 7
To be referred to the Reporter or not? J

Whether their Lordships wish to see the fair copy of the Judgement?

To be circulated to all Benches of the Tribunal ?/1/0

- JUDGEMENT
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The épplicant‘uhoge father died WhiléAﬁe was an in?ant‘qf,
2 years was being loﬁkgd after by hisveldér sister Smt Sarésuatﬁy
| uhkoaé'sérvéng under the third respondént‘as'é 'supporting staff;l‘
Sﬁf SmasuathY uas’loakipg after the aspliCant as usll as'ﬁﬁr‘fA‘
méther._-Unforfuhately Smt'&ﬁgwathy'paésadiaway on 7;1.1559'a3:

‘a :esdlf of a snake bite. Pﬁiﬁting qat that the family consistihg“
of.thé mather and the'apﬁlicgn£ masiéﬁmgﬁ;tp iQdigen£f;6diprayiqg
 'P;f.émploymént qs§istance tﬁfthé applicéntiah}gémpassionate'grounds

the éép;icant’s m@fhér sub@itted a_rapresentatiﬁﬁ ta the third
- raspondent. In :eplyitu'this_repfésentafiob a'ﬁerforma_far sub-

’jjmittiﬁggaﬁplication was issued with a direction to fili_itrup




- -2a
to
-and/re-submit along with the certifi&ate showing the anpual
iﬁcame of the family. This was done by tﬁe applicant and his
mother. After mora than a year, the applicant's moiher was asked
by letter dated 23.12.1991 of the third respondent to Purnish’a
certificate from the Revenue Authorities to the effect that the
applicant was solely»dependent on the deceased Smt Sarasuwathy.
This requirement was also complied with by the applicant on
16.1.1992 immediately producing a certificate from the Tehsildar
Karthigappally dated 15.1.1992 to the effect that the applicént
was a dependsent on his sister. lats Saraswathy. Though the certi-
ficate was submitfed as early as in the month of janmary 1992,
the applicant has not so far received any communication regarding
his request for campaséionate app'ointment. It is Q7‘é.8§hese circum-
stances that the applicant has filed this application praying that
the respondents may be directed to consider the case of the appli-

cant for compassionate appointment immediately.

2. When the application came up for admission on 10.2.1993,
the learned couﬁsel appearing for the respondents undertook to
ascertéin from the réspoﬁdents aé to wvhether a decision had b;ea
taken on the representation submitted by the applicant's mother
claiming compassionate apﬁaintﬁent to her son, the applicant.
But even today the learned counsel is not in a position to submit
or not.
. &0 oitate as to whether a decision has been taken on the matter/..
. Houever, as tha scheme for compassionate appointment . itself
is ehvisaged for rédeeming the Pamily of person dying in barness
from extrame péé&erty . . ! the necessity oP‘taking prompt degision

in . ‘
dlgwfgters of this sort cannot be over emphasized. The learned

'.3000



-
cauﬁsellon aithefrside subhiited thaﬁ tﬁe énds éf Justice will
be met if the‘applieationis.dispbsed of at the stage of admission
itself with appropriate direction to the respondents regaéding

‘early dispesal of the application for compassionate appointment.

3. In‘view of tme-ébowe submission by ths counsel on either
side, I 5dmit the applicatien and dispose it of with a direction: '
to the second respondent to consider the applicgtian'submitted'an
behalf of the applicant for compassidﬁééé‘épﬁoiﬁtment in accor-
dance with lauw, takingvigtovaccount ths finghgial pesition of

the family reflectesd im the certificate of the Revenue officials
and such other relsvanf matters as they are able to.gather, within
a period of one month from thé date of receibt of a caby of this.
-mrder._ A décision on the application_shuuld actually be cdmmﬁ—
nicated td'thedépplicant within the a?aresaid.bariad of one

month, There is mo ordgr as to costs

( AV HARIDASAN )
JUDICIAL MEMBER
17-2-1993
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